o

S

Il THE CENTRAL ADMINISTRATIVE TRIEUUAL, JAIPUEF BELCH, JAIPUR.

F.A.No.47 /9F Daice of ordesr: 21.7.1%95
COA -97¢ Ja1)

Brij Singh Applicant

Vs.
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Tnicon &f India capondentcs

Mr.F.N.Mathur unsel for the applicant
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CORAM:
Hon'kle Mr.Q.P.fharma, Member (Adm.)
NN ’
Hon'bhle Mr.Patan Pralazh, Member(Judl.)
FPEF HOW'BELE MR .D.P.SHAFMA, MEMEEF(ADM.). '

This Pevizw Application has been £il
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who was the applicanc in ©.A10.970/92 in vespect o order
dated 4.5.9%5 paszzd in the =2aid O.A. In the G.A., the applicant

had payed that ith: ordsr of transfevr of the applicant from
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Jaipur to Gauhsz

by the Tribun

1 for tbg reazons  stated in ths _order datzad
4.5.95. | -

2. In the Peview Application, the applicant has statsd that
the Tribunél did not enter into the controviray aboutbt the
transfer of the applicant in accordanc: with the policy a

Annz.A4 which was aubmitted alongwiich tl thzrs=
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contained in Annxa.A3 and AL that normally Group-C and Group-D

should not ke transfzrred and in any case not to
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diztant places. Th: Trikunal had come to the conclusicon as
chat Annxs A2 and Ad, relacing to
tranzfer norms or guidslinzs are noi sScatutory rules to b2
followed in all  civcumstances &nd vather  these 'are only
guidzlines to ke cobservad in gensral.

2. A=z rvegards the other grounde in  the application for

revievw, theszs are a veitevation of what had bhezen stated in the



0.A and these
applicant now

and substitution of

one favourabls to the applicant. This is not
Order X=¥YVII Rule 1 oﬁ the CPC. The Peview
without merit, is dismissed in limine.

TS

(Ratan Prakash)

Member (Judl).
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the O.A.

his argumencs
the Tribunal with

permissible under

Application bkeing

¢

P . Shaww 5

Member (Adm. ).



